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[Zdtlr April. 1979.1 

WHEHWS i l  is expedient to consolidale ar~d amend !he law relaring 
lo imposition and lcvy o f  LU on motor vchicles jrr the S~are of West 
Bengal; 

It is liereby eaacred in lhe Thirlielh Year of lhe Republic of India, 
by the Legislalure of Wesl Bengal, as follows:- 

1. (1) This ACI may be callcd Lhe West Bcngal Motor Vehicles Tax sllon tirle. 

Acl, 1979. cnrcnt and 
commcncc- 

(2) I1 cxrends lo the whole of W e s ~  Bengnl. 

(3) It shall come into rorce on such datcZas the Slale Governmcnl 
\ 

may, by no~ificalion in ihe OJliciul GUZCII~, appoinl. 

2. (1) In this Act, unless there is anylhing repugnanL in rhc subjecl Dcfini~ions. 

or conlext,-  

j(la) "Ambulance or clinic van" rncnns an omnibus or motor 
vehick adapled to be used as such for carrying patienrs or 
otlicr medical purpose; 

'For S t a ~ c ~ n c n ~  uT Objcc~s and Reasons, see thc Calcttrm Guzclir. Er~ruordir~flq. 
Pan IV  o l rhc  7th Fcbn~nry. 1979, p q e  24 1: inrpmcccdingsnTIhc \VcsrBcngal Lcgislarivc 
Assembly. Jce rhc pnxccdings or  thc rrccling ofrhilt Asscnibly hcld on the 20th February, 
1979. 

This Act cainc into iorcc w.c.f. thc Is1 day of Junc. 1979, ridr notification No. 6318 
I n .  datcd 1hc 23rd May, 1979. published i r l  thc CulcrrtIu Garctfc, Er~mordirrory. 
Pan 1 01 ihc 24th May, 1979. p ~ c  1053. 

Tlausc ( I a) inscncd by s, 2( 1)(3)af r h c \ V ~ ~ t  BcngaI Mol~)rVchiclpriTi~~ (Amcndmenr) 
Act, 1992 (Wcst Ucn. Act VI 01 1'392). 
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'(24 "rrurorickshaw" means a motor vehicle having three wheels 
coltslructcd or adopled and used to carry no1 more rhan threc 
passengers Tor hitc or rzward cxcludil~g Lhc drivcr. 

~ i u n u ~ i o r ~ . - F o r   he purposes of this clausc, a molor 
vcliiclc having tllrce wheels consrrucled or adopled and 
uscd to carry more ~ h a n  ~hrec  passengers but not more than 
lrvclve passengers Ior hire or  reward cxcfuding thc driver 
shall not be lreatcd as aum-icksha\v. Such motor vehicle 
shall be regarded as rno~orcab or maxicab, considering its 
sealing capacity under ihe Molor Vehicles Act, 19SS; 59 a[ ~ ~ 3 8 .  

(a) "cert i f icnle  orregis~ra~ion" means a certificarc ofrcgistra~ion 
of a molor vehicle issued under :[lhc Moior Vehicles Act. 
19SS;l 

'(31) 'L~rane" means any motor vel~icle which is fitted with 
n rnccli;lnicnl crane of  a designed capacity and is . 

capable of being used for towing vchiclcs or lifring 
m~rerifils. arld includes a breakdown van; 

"(a21 "dealer" has the  same meaning as i n  the Molor 
Vehicles Act, 1988: 

(b) "mo~or vcl~iclc" includes a vehicle, carriage or orher means 
of conveyanct: propellcd. or which may be propelled, on a 
road by elccrrical or mechanical power either entirely or 
parlialfy; 

(c) "pcrmil" Incans a permil as defined in '[clause (31) or '159oT 

section 2 or the Motor Vehicles ACL, 1988;l L!ISR.] 

( d )  "prescribed" means prescribed by rules made under rhis 
Act; 

(e) "regislering aulhoriry" means Lhc nu~horir)*empowcred under 'l59of 

s[the Motor Vehicles A c ~ ,  19BS,J \O regisler moror vehicles: 1988.1 

(0 "the tax" means [he [ax imposed undcr rhis Act; 
------- 

'Clause (24 ~ ; I S  inscrrcd hy s. 2 of lhc Wcsl Dengnl Motor Vchiulcs Tax (Amcndmcnl) 
Acl. 1999 (IVcsl Bcn. Act VL or 1999). 

T h c  ruurds and 6gurcs wihin dlc square braukcu wcrt ~uhst i~utcd fur ihc rvords and 
figures "rhc Molor Vchiclcq Acr, 1934: 4 of 1939." by s. ? ( I  )(b) ofthe WCSI BcngaI Motor 
Vchiclcs 'Sax (Anrcndnrcnl) Acl. 1992 (\Vest Bcri. ACI V1 o f  1991). 

'Clawcs (;I\) and (a?) wcrc inscncd by s. 2(I)(c). il,id. 
'Thc words, figures nnd br~vkcrq wilhin ~ l i z  squnrc br~ckcrs wcrc: subaiiu1rd lor thc 

words, L p u m  and bnckcls "cli~usc (20) of scclion 2 or ~ h c  Mom Vclliclcs ACI. 1939: 
4 R C  1939.'' by s. 2(1)(d). ibid. 

q'hc words and Cigurcs within lIic squwc bnckels: tvcrc suhsiirurcd for h c  words and 
f i gm .~  "the Moror Vchiclu ~\cr. 1939: 4 ol 1939." by s. 2(l)(c), ihiil. 



(g) "Taxing Orfiliccr" nleans any person or pcrsons or agency 
ns the S ~ i l ~ e  Govcnimenl may, by norification in Ihc OfJcinl 
Grrzc,ttc. appoint, LO cxcrcise, u ~ i ~ h i ~ i  such areas ns may bc 
specified in the nu~iliuarion, the powers conferred and Lo 
perform the duries inlposcd by or ulider this ACL; 

(11) "traaor" means il motor vel~iclz wl~ich is nor itsclrconstruaed 
to carry any load (othcr  him equipnienl used for the purposc 
of prnpuIsion), bur does no! include 3 road-roller I* * *: 
'(11 1) "~radc ccrli h a l e "  niecllls t hc ccrlificare issued in 

accordance wilh the provisions of thc rulcs madc 
under the proviso lo scctioil39 of lhe Moror Vehiclcs 
Acl. 1988; 

(i) "rrniler" means any vehicle drawn or inreuded 
to be dnwu by n motor vehicle. 

(2) All o:her words and espressions uscd in [his Act but 1101 defined 
shall havc thc same meanirlgs as in '[the Motor Vehicles Acl, 1988.1 

3. (1) Every owncr or n registered nlotor vehiclc or cvcry person I l r j ~ s i ~ i o n  

who owns or keeps in his possession or conlrol any motor vchiclc shall Ofla'- 

pay tux on such vehicle a1 lhe ratc spccihed in the Scllrdule. 

' ( 2 )  Every person who kecps in his  possessio~~ or contra1 any rnolor 
vehicle as a dealer shall, wl~ethcr or no1 the moLor vehiclc is driven in 
any public place on rhe basis of a iradc ccrtificale, pay lax on such motor 
vehiclc at thc rate specified i n  pan H of thc Schedule. The [ax shall be 
collectcrl by the Taxing Officer having jurisdiction at the time of firsr 
registration of the molor vehicle, whether lcmporary or permanenr, as 
a lump sum irrespective of the period of use, and no1 be refundable: 

Providcd that if such rax has been paid in respecl of any molor 
vehicle before any Taxing Officer i l l  W z s ~  Bcngal and adequale evidence 
of such paylnenr is produccd by the owurr or such molor vehicle, such 
lax shall not be collected r\ruicc in  respect of such molor vchiclc: 

Provided furher rhilr i T  a motor vehicle is broughl to West t3e11gal 
rrom outside West Bengal on temporary registration and is produced for 
permanent regislration ror thc firs[ lime, [ax shall bc lcvicd on such 
molor vehicle a[ the rnle specilicd in pirl H of the Schcdulc: 
- 

'TIic \wrds 'bra mcior uscd solcly for ;igricullunl purposes" by s. 2(I)(T). orthc West 
Bcnfd Moior Vchiclc~ Tax (Arncndlncn~) ACI. 1992 (We51 Bcn. Act V1 of 1992). 

'Thc words and fipurt wilhin lhe squarc b m c l i c ~ ~  wcrc subslilu~cd lor rllc words nnd 
Lgurcs "lhc Molor Vchiclc:, Acl, 1939; 4 or 1934." s. ?(2). ibid. 

'Sub-srctions 12) and (3) w r l :  ~uhslilulcd for r l~c oriein;ul wh-qcclinn (?I hv 5. 9. ibid. 
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Provided also that i f  a molor vchicle is broughl LO Wcst Bengal on 
rransfer after having pcrnmnncnr registration fmrn outside West Bcngal, 
no tax shall bc lcvied on such molor vchicle aL thc rate specil?ed in pnrr 
H of rhc Schedule. 

'(3) Evcry owner oin rcgis~ered mnlor vehiclc and every person who 
owns or keeps in his possession or conrrol any Inoror vehicle shall, in 
i~ddilion ro rhc ILK ppayablc under sub-section (I), pay a special Lax at 
the rale specified in pnrl I of thc Schedule, i f  any air-conditioning 
machine has been fitred in such motor vel~iclc. 

Tns 10 bc 4. ( 1 )  The lax payable ~rndcr seaion 3 shall be paid Tor the year 
paid lor IIIC 
wlinlc gcxr . and in advance by the persol) liable to pay the tux wirhin such period 
in ndvnncc. as may be delennincd by the Taxing OFficer: 

Provided thnr i n  the casc of transporl vehiclcs the Taxing Officer 
shall al low paymcnr of lax for '* * * periods of  Lhrec '" * * monlhs each 
in  he lnanncr as may bc dclerrnined by him. Such iax shall not exceed 
a quarter o f  the tax payable for [he year. A rebate of f ive ycr cet~r. shall 
bc allowed if the lax is however paid hr  the ycar in advance; 

"Provided funher rhal nolwithstanding ilnythitlg in the foregoing 
provisions of [his sub-section, [he Taxing Officer may, in order tv avoid 
overcro~vding of taxpayers during any particular period of a year. allow 
payment o f  tax in respec1 of any transporl vehicle or [)on-transporl 
vchicle for any period, not exceeding six monr hs at a limc, as may hc 
deterrnincd by him.  

Exp1onafio~r.-"Non-lranspor~ vehicle" shall mean a vehiclc which 
i s  no[ a transporr vchicle. 

>(IA) Norwithstanding ilnylhing Lo the conrmry contained in sub- 
secrion (1)- 

(a) where tax for any period, yearly or quarterly, as [he case 
may be, i t1  respecl of a motor vehiclc has been paid, lax for 
the said molor vehicle in respecr of any subscquenr period 
may be paid within fincen days from [he date on which rhe 
lax for such subscrluenr period becomes payable; 

(b) in case of  earthquake. flood or any such natural calamily 
occurring in  any pa11 of the SriLe, the State Govcrnn~enr 
may, i f  i t  considcrs i t  necessary so Lo do, by ordcr condone 
delay in p a y m e n t  or [he lax and speciry [he period within 
which the lax in respcct of vehicles regisrcred in the area 
mentioned in thc order shi l l  become payable. 

'See foot-note 4 on p3gc 77, arrrc. 
'Thc  word "cluancrly" \v;ls omi~rcd by s. J(l)(a)(i) uT rhc \Vat Ecnp;tl hlolnr Vehictcs 

Tax (Amcndn~cni) ACI, 1992 (\Val Ucn. Acc VI or 1992). 
Thc  word "ca1cnd;lr" was o~nikrcd by s. 4(1)(;1)(ii), ibid. 
'Thc sccond proviso was inuncd by 8, 4(l)(b), ihid. 
'Sub-sccrion ( IA) \vw instncd by s. 2. 01 rhc \Vcsi Bcngal Moror Vchiclts Tnn 

IAmcndnicnr) Acl. 1979 (IVcsl Ucn. Auc X X X I I I  ( I T  IolQl 



The W e s ~  bellgal M o ~ o r  Vehicles Tar Act, 1979, 

(2) (a) In Lhc casc or n molar vchiclc rcmporirily rcgisrcrcd undcr 
'151) or sec~ion 25 or 'lthc Moror Vchiclcs Act, 1988,l only onc.t~vclrth or thc 
198S.l lax payablc for the ycar shall bc paid in rcspccl or such vchiclc as so  

regislercd. 
(b) In llle case of ;L motor vetlicle regisrered oulside Wesl Bengnl. 

whelher [ernporaril y under ?[seclion 43 of [he Motor Vehicles Acl, 
1988,J or olhenvise, and which is used 01- kept For use in West Bengal 
lemporarily, tax shill1 bc paynblc for cvcry week or part [hereof For which 
Ihe motor vchiclc is so used or kept for usc in West Bengal, nt rhc rntc 
or one-lifiysecond part of r l~e tax pnyablc for Ihc ycar, per wcek. 

'(c) In Ihe case of a transport vehicle regislered in ally Slale olher 
[hail Wesr Bengal bul plying wirhin W e s ~  Bengal witlioul valid permir 
and withour paymcn; of tax paynblc in Wcst Bcngal undcr this ACI, thc 
dururion of such plying shall, norwilhsmnding anything conli~incd in [his 
seclion or elsewhere in this Acl, be reckoned os il pcriod of sevenleen 
weeks prior to the dare of inrerceprion, and such lransport vehicle shall 
be liable to pay ancar lax ill the rare specified in Par1 11 under [he sub- 
heading "B. Vchicles for carrying passengers plying for hire or reward:" 
under the heading "Descri'ption of Molor Vehiclcs And Rnlc or Tax" in 
the Schedule, ror a period of sevenleen weekes horn Ihe dare of every 
inrerceplion of the lransporl vehicle Logerher with a line of an equivalent 
sum. 

J(d) Where a vehicle, not being a lransporl vebicle, registered oulside 
Wesl Bengal, bur kcpt in Wcsr Bcngal Tor a temporary period, is found 
plying in Wcsl Bcngal whilc con~inuing to have ib regismtion oubide 
Wcst Bcngal and wilhoul making paymcnl or tax in WcsI Bcngal, such 
vehicle shall be liable 10 pay lax a1 [he rate specified in Par1 I undcr rhc 
sub-heading "A. Vehicles for carrying passengers no1 plying Tor hire or  
reward:" under the heading "Description of Molor VehicIes And Rate 
of Tax" in the Schedule. In such case, tax shall be renljsed for a period 
of one year preceding [he date of inlerceplion of sucll vehicle logether 
wirh n fine o f  an cquivillcnt sum, in addirion to reatisaiion of tax for a 
further pcriod or  one year horn ~ h c  dntc nf interceplion of such vehicle 
tvithoul line. 

'(e) IT [he regislered owner or a vehicle, which is regisrcrcd outside 
Wesl Bengal and which has been broughr lo Wesl Bcngal, npproechcs 
a registering authority in West Bengal for making payment of lax under 

'Thc words and ligurcs within thc sclllarc brnckcls xvcrc subs~iturcd for thc words and 
figurcs "lhc Molor Vcchiclcs Act. 1939: 4 ol1939." by s. 4(2)(a) ofthc Wcsl Llcngal Motor 
Vchiclcs Tax (Arncndmcn~) ACL, 1992 (IVcsi Bcn. Aci Vl u l  1992). 

Thc twds and figures within Ihc square bnckc~s rvcrc substiru~cd lor thc words and 
figurcs "scclion 25 01 thc Mom Vclliclcs Aci, 1939: 4 or 1939." by s. 4(2)(b). ibirl. 

Tlausc  ( c )  iv ;~5  inscrlcd by s. 3(I)ulthc Wcst U c n ~ a l  MoLor Vchiclcs TLT (A~ncnd~ncnt)  
Acl, L999 (\Vcsr Ben, Acr V1 of 1999). 

'Clnuscr 111) : m r l  (c) wcrc inccncrl hv s. Y2). ihid. 
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(his Act or  for recording change of address or for assignme111 of ncw 
regis~ralion mark, such registcrcd o\rrncr sllatl bc uked  io produce any 
convincing document rcgarditlg thc arrival oft he vchicte in Wcsl Dengal, 
failing which  he dura~ion of the arriviil of such vehiclc slial1, 
notwithstanding anyllii~~g contained in ~iiis section or elsewhere in h i s  
Act, bc reckoned m a period or raore ~ h a n  one year and, in such casc, 
[ax sball bc realised in accotdilnce with tlie provisions or  clause (d) 
together with a fine or ;in equivalent sum: 

Providcd that on thc productio~i of convincing docurnenl regarding 
[he arrival of the vehiclc in Wcsl Bengal. tax shall bc realiscd from ihc 
date of amv:~l of the vehicle logether with such fine as may be required 
to bc paid i~ndcr h i s  ACL. 

(3) If n Taxing Officer is salished thal the ceriificale of rcsistration 
and the token delivered undcr seclion 8 on paymenr of the lax in respect 
of n motor vehiclc has been surrendered at that a  nol lor vehicle has not 
been used or kepl Tor use Tor any comple~e c~lettdar month, he shall, 
on application undcr sec~ion 13, refund or remil in respccl of rhc said 
vehjclc one-rwellth of [he tax payablc for dte year for cvery calendar 
month Tor which thc said vehicle has no1 been used: 

Provided d ~ n l  where a molor vehicle, other than  a motor velliclc for 
[he transport o i  goads or pIying for birc Ibr the carriage of passengers, 
has not been used for any period i ~ i  West Bengnl by reason of its being 
rcmoved and kcpl ouisidc Wesr Bellgal during such period. [he Taxing 
Officer shall no1 mfurtd or remir in respect of 1l1e same vehicle ally 
portion of the tax Tor lhe quarlerly period during which thc said vehicle 
is so removcd. 

(4) Norwithsvanding anything con~ained in sub-seclion (I) no person 
shall be liable to pay lax during any period on account of any moror 
vehicle in respecl of which tax is payable under this Act if [be lux due 
in respcct of such vchicle for rhe snmc period has already been paid by 
some other person. 

Dcchnlion 5. (1) Every person who is liable to pay tax in respect of a rnoior 
by pcrzon 
keeping a vehicle under this Acl shall fill u p  and sign il declxalion in the prescribed 
molar form stating h l y  [lie prescri bed padiculars and shall deliver [he dzclantion 
vehiclc lor 
USC. as so filled up and dgncd to the Taxing Officer and shall pay to [he 

Taxing Officer ~ h c  tax which henppcars ro bc linble, by such declaralion, 
10 pay in respect of such vchicle. 

(2) Wherc il moror vehicle is altered so as Lo rcndcr ;I person linble 
10 Ihe payrnenl of a n  additional tax undcr seelion 6, such pcrson shall 
fill up and sign an additional declara~ion in rhe prescribed form showing 
the nnlure ofrhe nlrerarion made and containing thc prcscribcd vafliculflrs 
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and shall deliver such nddirioaal dcc lara~ io l~  as so Filled up and signed 
10 [he Taxing Officer and shalI pay to the Taxing Ofticer ihe additional 
1a.r payablc under seclian 6 which hc appears 10 bc liable. by such 
addiiioaiil declaration. 10 pay i n  respccr or such vchicle. 

I5A. (1) Evcry person who i s  liable l o  pay ul ldtr  (his Acr lax in Spccini 

repccl  o f  a contr~ict carriage plying on o speeificd mule sl~sll. ;u lhe l ime ~ ~ , ~ ~ ~ !  
orpaying the tax to rheTar;il~_= Olficel; himish n 'no objection ccr~ificate' conlncl 

Iiom ~ h c  person wirtl whom lIie rzgistercd owncr or ~ l ~ e  conLract c3rrin;e ci'mi'i"sC. 
11as cntcrcd into a hire-purchasz agrccrnenl (such person being hetearier 
in this scction referred Lo ns [he Ll~ancier). 

(2) Thc provisions or 2[sub-seclions ( 6 )  10 (9) of seclion 51 of !he 
759 or Molor Vehicles Act, 19X8.I sliall apply, rr~rr~rrtis I I I I I I ~ I I ~ ~ S ,  l o  every 'no 
1988.1 objeclion certificate' froni ~ h c  financier. 

6. Where any motor vehicle in respect of which Ihe lax lias been P;lynlcnioT 

paid i s  r l~ercd in  such n manner as LO cause ~ h c  vchicle lo  become a :t:ilional 
vehicle in rcspecl of rv l~ ich ;I I~ igf lzr  ralc o f  Inx i s  pilyable, the pcrsori 
who keeps suuh vctiicle slial! bc liable ro pay n ~ i  additional tax o f  a sum 

which is equal 10 !hc differzncr belween ~ h c  Lax already paid i n  respecl 
of such vehicle and thc tax wbich is payablc in respec1 or such veliicle 
after its b c i i ~ g  so alrered. and  lie regis~cl-ing aiithority shall not grant a 
fresh certihcaic o f  regis~ra~iut l  in respcct of such vchicle as so al~creci 
until such amounL OF lax has bcen paid. 

7. (1) The Taxing Ofkicer shall granl and deliver lo  cvery person ~ c - c c i p ~  of 

who pays l o  him [he lax or addilionnl lax in rcspeclof any moror vehicle lax- 

n receipr in ivhicl~ shall bc specified such pnrliculilrs as may bc prescribed. 

(2) The Taxing Officer shell endorse thc parlicuiars o r  the [ax paid 
i n  [he certificate of rcgisrrarion of [lie vehicIc co~~cemcd. 

8. ( 1 )  The Taxing Off icer shall a1 r l ~ e  rime o f  granting a receip~ 'rake11 bc 

for rbe lax dcliver to thc pcr-on paying the Ian n token in s ~ c h  form and E:;::~'~''~ 
containing such paniculars as may be prcwribed. vchiclcs. 

(2) Every persol1 lo whom such ~oke l i  is delivered sllnll cause it to 
be exhibited in Ihe prescribed manlier on the vehiclc i n  respecl o r  which 
[he rax i s  paid. 

?'he words. fizurcs and hrnckc~s withir. ihc squsc hr:lckcrs wcrc subs~iiuicd Tor 11ic 
~cords, hgurcs, lc r lcn and brackcrs "suh-scclion (5A) io (5U) orscrlion 31A a1 11ic Mnlor 
Vchiclm ACI, 1933: 4 of 193Y."by a, 5 ui~hc \Vc<I R c n ~ n l  Molor \rchiclcs Td (Arncndnicnl) 
ACI. 1992 (Wcst Rcn. Act Vl of 1997). 
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Liabiliry to 
pay lax by 
rhc 
ImnsIcrcc or 
~ l l c  prson in 
p S ~ C S S I o l l  
of a vchiclc. 

Liabi!icy lo 
Pay PcnaItY 
ror non- 

9. (1) Ally person aggrieved by any order made by a Taxing OTficer 
under this Act may appeal against the order 10 such appcllrrle aulho~iry, 
in suctl manncr, wilhin sucti limc atid on paylncnl of such fees as Inny 
be prescribed. 

(2) Any such appeal shall bc heard ;md decided by the appellaic 
autl~oriry in such manner ;is may bc prescribed and the decision of [be 

appcllale aulhority on such appcaI shnll be. Fi~lal: 

Provided thnl no appeal shall bc decided ir,ilhoui giving thc nppellanl 
an opportunily of being heard. 

10. IC ~ h c  tax payable in respect of any vehicle remains unpaid by 
any person IiabIe for the payrncnr [hereof and such person before paying 
his lax transfers [he o~\lnersl~ip of such vehiclc or ceases lo be in possession 
or col~lrol of  such vchicle. Ihc person ro whom llle ownership of the 
vel~iclc has been ~ransferrcd or thc person who is in possession of such 
vehicle, shall be liable lo pay h e  said tax: 

Provided thai nolhing conraincd i n  [his seclion shall be deelned lo 
affec~ the liability 10 pay the said tax on the person who llns rrfinsferred 
the ownerslrip or has ceased to be in possession or control of such 
vehiclc. 

11. If the tax payable under s c c t i o ~ ~  3 has not bcen paid '[witt~in the 
period dcicnnined by the Taxing Officer undcr sub-scc~ion (1) orseciion 
4 or wilhin the period referred to in clause (a), or within thc period as 
may be specified by the Shtc Governinent under clause (b), of sub- 
section { I A )  of secrion 4, as rhe case may be,] [he person liablc ro pay 
such tax shnll- 

{a) in [lie case 01 a transporl vehicle, pay pennlty- 

(i) of onc-quartcr of the lax jT paymen[ is made within 
thirly days afler [he 'Irxpiry of thc period dc~ermincd 
by !he Taxing Olficer undcr sub-scc~ioll (1) of section 
4 or the expiry or h e  period referrcd lo in  t l i l ~ s e  (a), 
or the expiry of thc period as may bc specilicd by [he 
Srnte Government under clause (b). or sub-secrion (1A) 
of sccriou 4, ns [lie case may be,] 

]The \i.~>rds within lllc square bnckc% wcrc subs~itulcd Tor llic tvords "during the 
prcscribcd pcriod." by s. 3(u) or l l ~ c  \Vcsl Ucnyal Moror Vchiclcs Tar (Amcndmcnr) ACI. 
1978 (Wcac Bcn. Acr XXXlII of 1979), 

T h c  words wiil~in thc squnrc br~clicls wcrc si~bul~urcd lor I hc words "expiry of  the 
prcscrihcd pcriod." by s. 3(b). ibill. 
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(ii) of one-half o l  lhe tax i l  payment is madc artcr thiriy 
days, bul within sixly days after [he '[cxpiry of tbe 
period dclermi~led by Itle Taxing OTficcr under sub- 
section (1) or secrion 4 or the expiry of the period 
rcferred lo in  clause (a), or thc cxpiry of the period as 

may be specified by the Slnlc Governrnen~ under clltusc 
(b), of sub-seclion (1A) oTsectioli 4, as rhe ci~sc may 
be,] 

(iii) equal to ~ h c  nlnauru of tax i f  paymcnl i s  made nfrer 
sixty Jays: 

(b) i n  case of other vehiclcs, pay penally- 

(i) of me-quarlcr of the annual tax i f  payrncnl i s  made 
within thirty days afler llle '[expiry of the period 
dclcrmined by the Taxing Officer undcr sub-seclioii (1) 
or section 4 or the expiry of Lhe pcrjod referred lo in 

clause (a), or ~ l ~ e  expiry ol'lhc pcriod ns may be spccificd 
by [lie Sralc Govcrnmen[ under clause (b), of sub- 
seclion (1A) or  secrion 3. as the cme may be.] 

(ii) one-half of rhc :mnunl lax if payrnenl i s  made after 
thirly days, b u ~  within sixty days after the '[expiry of 
rhc pcriod de~erniined by rhe Taxing Officer under sub- 
scclion (1) of section 4 or ~ h c  cxpiry of the period 
rcrerred lo i n  clause (a), or thc cxpiry of the period 
may be specified by thc Slnlc Govemmen~ under clnusc 
(b), OF sub-sec~ion (1A) o[ seclion 4, as the cilsc may 
be,l 

( i i i )  cqual lo [he amounl of annun[ Inx i T  paymen[ is made 
after sixry days. 

!11A. ( 1 )  Notwillistilnding anylhing 10 the contrary cunlained in Powcrto . . 
spccify "+* [his A c l  the State Governmcn~ may, iT il considers necessary so to do ,I, 

in the public in~eresl, by n o l i k a ~ i o n  in rile OJJcid Gozctte, 4[specify pcnal~y in  
c c n a ~ n  the ralc] of penally lor non-paymet11 of tax under lliis Acl payable by- ,,,,, 

'Scc fool-nolc 2 on page 82, utrrrv. 
'Scurion 1 1  A wns inscncd by h. 2 rd-lhc \Ycsl Bcnlnl Molor Vchiclcs TAX (A~ncnd~llcni) 

Acr, 19RO (Wcst Ucn. Act X X V  nF 1960). 1 1 c  samc rvns si~bsiiti~rcd by s. 2 or tllc Wcsr 
Bcnwl Muror VchiclcsTm (Amcndmcni) ACI. 19R3 (Wcsr Bcn. ACI XLVI or 1983). Pnnr 
lo this suhsti~ulion lhc words "(hi5 Acl" wcrc suhslilulcd by thc words and figurns "lhc 
Mflror Vchiclcs ACI, 1939" by s. 2 ofthc \Vc5r Bcngal Mnlrlr Vchic1cs'T.m (Arncndmcnl) 
At[,  l9Rl ( W c s ~  Bcn. ACI XLlV of 11)s I]. 

'Ihc words "lixcd" was o n ~ i ~ t c d  by s. ? ( I )  or rhe Wehr Rcngal Molor Vcl~iclcs 'I'nx 
(Arncndmcnl) Acl, 19R6 (Wcsl Hcn. AcI Xlll uf 19Rh), 

' ~ I C  words wiO~in thc scluarc br;~ckcti wtrc aubslilulcd for ~ h c  words "spcciry 3 3std 
nlc" by s. 2(7). ibid. 
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(a) lhe owner of any nlolor vclticle whu is aurhorised to apcrrrte 
in rlle Stare of West Bengal by virlue 01 a national pcrmir 
granted under '[sub-section ( 1 2) or sccriou 88 or the Moror 1159 o i  196R.I 
Veliicles Acl, lgSS,] or 

(b) any ?[goods carriage] who is pcr~nitted to operatc, subject 
10 any rules made or dccnied ro have been made undcr -'[rl~e 
Molar Veliides Acr, 1988,j ia rhc Slale of West Bengal by 
virrue of a public carrier's per~nir granled under '[section 
791 of thnl Act. 

(2) The tjoiiticilriou undcr sub-scclion (1) may spcci ry the date from 
whiclj lhc :'* * * mic of penally sl~al l  come into force or shall be deemed 
to have come iuto force. 

"3) ThcSlateGovcnin~ent may. i f i ~  thinksit nccasary nndexprdicnr 
so LO do. exempt, either [o~ally or parrially, ally motor vrhiclc from Ihc 
payment of any fine irnpused on such m o m  vehicle for uon-payment . 

of tax under Ibis Act. 

Pennits 10 12. No~wilbs~anding anylhing contained in  j [~he Molar Vehicles 
bc invalid in  
cnsc ornon- Act, 19S&,] i f  the tax due in  respec1 of a lonsporr vehicle is nar pilid 
payrncnt of wittiin 'Iihc period delerrninetl by ~ t ~ c  Taxing officer undcr sub-secrion 
IW ](in 
lirl~c(. (1) of seclion 4 or wi~h in  h e  period rclcrred lo in cIause (a), or wirhin 

the period as may be specified by rhe Stale G o v c r n m e ~ u  under clnusc 
(b), of sub-seclion (IA) of sectiun 4, as [he case may be.] thc permit 
shall bc invalid from Ihe date or cxpiry o l   he pcriod determined by 
[be Taxing Officcr under sub-section (1)  of sccljot14 or wirhin thc period 
refemd LO in clilusc (a), or, wirhin thc period as may bc sptcifictl by the 
State Government u~ider  clause (b), nf sub-saction (1.4) of secrion 4, as 
the case may be.j r i l l  rile lax is actually realised. 

' ' I l ic word<. figurcs and brxkccq within 11w squaw b m c k c ~  ~vurc hubsri;utcd rur rhc 
words, figures and br;~cl;ers "sub-scc~io!i (I I )  of qcction 63 or lire Mofor Vchiclcs Act, 
1839; 4 or 1KW". by 5 .  (i(1) or thc Wcst Bcngnl hloh~r Vchiclts Tax (iinicndrncnk) Act. 
1992 (iVcs1 Ecn, Act V t  ur 1992). 

T I i c  ~vorJs wirliin thc squall: hmckc~s wcn: subsritutcd hr IIIC words "public cnrricr" 
by s. 6(2)(a). ibiri. 

'TII~! words and Lgurcs \vitllin ~ h c  square brackcu rrsrc suhstirurcd lor thc words and 
figurcs "lhc hfnrur Vcl~iclrls ACI, 1939: 4 o f  1939." by s. 6(2)(b), ilritl. 

'Thc word and ligurrs within thc squ;lrc bnckurs \vcrc suhstitutcd hi ~ l i c  word and 
r~gurcs "scchnn 56" by s, 6 ( l ) ( c ) .  ihirl. 

"Tlic \r.ord "fixcll" was o~nittcd by s. 2(3) of thc W c s ~  Bcng:d Motor Vchiclcs Tau 
(Amcnd~nenl) ACI, t98G (\Vest Rcn. Act Xlll of 19116). 

hSub-sec\ion (3) \ v a ~  inscncd by s. 1 of thc Wcsi BcngaI Mutor Vcll iclc~ Tax 
(Xrncnd~ncnr) Act. 1999 (lVc.cl BCIL ACI V1 of 1999). 

y l l c  wurds wiihin thc sauarc bnckc~s acrc substiluhx! fur rhc ivordh "within Ihc 
prcscnhrd priud" by A. 4(i) of 111c West Ucngal Mobor Vchiclcs Tax (Amcnd~rlcnr) Acl, 
1979 ( i V c ~ \  Rcn. ALI XXXllT or 1979). 

LThc word!, and figures rrithin ~ h c  squarc bnckrLs rvcrc sr~h.;tirurcd Tor Ihc nords and 
l i ~u rc r  "lhc Mornr Velliclcs Act, 1939: 4 o l  1939." by s. 7 of thc Wcsl Ucngal Muror 
Vchicirs ?'ax (Amcndmcnt) Acl, I'M2 (\it\'cst Ucn. Act V1 of 19971. 

YIhc words, br.~clicl\, figurcs and Ic:lcr within ~ l l c  qquarc brackuts wcrc bubatiturcd 
Tof Ihc rvorllc "thc prcacnbcd pvricd" by \ 4!ii) 01 tlic iVcst Bcngal hlorn: Vchiclcs Tm 
ihrncr~tlmcn~) Act 1979 (IVrcr Ils-n .\PI YYvIII -F 10701 
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13. A person claiming to be cndtlcd to a rerund or remission or lax 
under sub-section (3) of scction 4 shall, within such lime as may be 
prescribed, make to the Taxing Olficer an application in this behalF in 
wriling which shall be accompanied by such documenis may bc 
prescribed. 

14. Any lax, penally or fine may be recovered in the same manncr 
as an arrcnr of land revenue. The motor vehicle in  respect of which the 
tax, pennlry or Fine is due or i(s accessories may be distraincd or sold 
whelhcr or no1 such motor vehicle or accessories are in posscssion or 
control of [he person liablc 10 pay [hc lax, penalty or fine. 

15. I1 any person liable to pay tax under this Act ceases to reside 
or have his place of business at the address recordcd in the declaration 
under scclion 5 be shall, williin thirty days from such ceasing, report such 
change or address lo lhe Taxing Officer in such manner iL5 may bc 
prescribed. 

16. (1) Any officer or  he State Government not bclow such rank 
as may be notified or any Police Officer no1 below the rank of Sub- 
inspector or such orher officers as may be prescribed may require [he 
dri vcr or any mom vetlicle to slop the motor vehicle and cause i~ lo 
remain stationary for the purposc of satisrying himsclf that lax has been 
duly paid in respect or such molor vehicle. 

(2) Any officer referred (0 in sub.scclion (1) may cnlcr any building 
or place without n search \\,arnnr to inspect any motor vehicle lo verify 
whether tax has been paid for such vehicle. 

(3) Notwithstanding anyrhing conlained elsewhere in this Act. any 
officer refcrred to i n  sub-seclion (1) may seize and delain in such manner 
as may bc prescribed, any rnolor vehicle in respect of which tax is due 
until the person liable to pay the tax,- 

(a) has satisfied the Taxing Officcr having jurisdiclion wilhin 
lhirry days or thc dctenlion thar the tax has aclually been 
paid, 

(b) has within thirly days of such detention paid lo the Taxing 
Officer having jurisdiclio~l 11ie lax due logether with lhe 
penalry lo be paid for non-payment of [ax within rhe 
prescribed lime. 

'(4) (a) On [he expiry of the pcriod of rhiriy days thc vchiclc seized 
and detained may, subjec~ to ~hcprovisions of this ACI, bc sold in nucrion 
unless the person liable lo pay tax has, within a further period of Lfteen 

Rrcovcry or 
IU, pcnalry 
or 6nc as 
arrcar of 
land 
rcvcnuc. 

Change or 
address lo be 
reponcd. 

Scmh and 
selzure. 

'Sub-scciion (4) rvns rcnurnbercd a clsusc (a) or cub-scction (4) and thcn clause (b) 
was inscncd by s, 3 ollhc Wcsl Bcngal Molor Vchiclcr Taw (Arncndrncni) ~ c i ,  1986 (Wcs~ 
Ben. Act Xlll of 1986). Thcrwltcr clnusc (a)  was subrtirurcd by s. 8 ( l )  or ihc W c s ~  Elengal 
Moror VcllicTcs Tax (Amcndmm~) Acr. 1W2 4 Wtsl Dcn Act V I  of 1992) 
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(Section 16.) 

days. paid lo lhc Taxing Officer having jurisdjclion double the arnounL 
of he total lax duc, including the penally under section 11, in respecL 
of such vehicle (hereinafter referred to as the aggregate amount). 

' (b)  The sale of h e  vehicle seized and detained may be effecled 
e i k r  by lhe Taxing Orficer having jurisdiction or by any other Taxing 
Officer wilhin whose jurisdicr ion ihe vchicle has been seized and debined 
under this section, niid the proceeds. or sale shall be disposcd of in the 
same rnanncr ;IS an m a r  of land revenuc. 

2(5) (a) Upon the seizure of o rnolor vehicle under sub-section (3), 
[he officer. other than Lhe Police Orficer. who seized the motor vehicle 
shall issue a notice to the owncr, through the driver, of the molor vehicle 
requiring him to make payment of the aggregate amounl 10 the Taxing 
Officer having jurisdiction within a period of thirly days from the date 
or such seizure and lo produce before him the docurnent~ of such payment. 

(b) Where the driver leaves the motor vehicle, the officer. olher than 

[he Police Officer, who seizcd I he motor vehiclc shatl issue by regislered 
posl with acknowledgement due the notice lo the owner of the motor 
vehicle, calling upon him to make payment of *e aggregate amount lo 
the Taxing Officer having jurisdiction within a period of lhirty days from 
\he dnlc of such seizure and to produce before him h e  docurnenls of 
such paymen[. 

(c) A copy of [hc notice under clause (a) or clause (b) shall be sent 
to the Tming Oficer  having jurisdiction. 

(d) Where [he officer who seizes a m o m  vehicle under sub- 
seclion (3) i s  a Policc OFficer. he shall, immedintcly after such seizure, 
send a report with nll necessary pariicuIars to [he Taxing Officer of Ihe 
area in which the motor vehicle has been seized. Upon receipt of h e  
repoil, I heTaxing Officer shall proceed in accordance with h e  provisions 
of his sub-section. 

(c) Whenever a molor vehicle is seized under sub-section (3), a 
seizllre list shall be prepared by the officer who seizes [he molor vehicle 
in accordance w i ~ h  h e  provisions of the Code of Criminal Procedure, 2 of 1974, 

1973. 

(0 IF the owner of [he motor vehicle does not comply with h e  notice 
issued under clause (a) or clause (b) and if, wilhin a furlher period of 
Fiileen days referred to in cIause (a) of sub-secuon (41, such owner has 
no1 paid lo he Taxing Officer having jurisdiclion h e  aggregale amounr. 
then a notice, specifying  he dale on which the motor vehicle shall be 

'See ioor-noic 1 on pagc 35, flntc. 
2Sub-sccti~ns (5), (6), (7). (8). (9) and [ 10) tvcrr: insened by s. 8(2) ofrhc Wcs~ Bengal 

Molar Vchiclcs Tax   amend men^) Acr. 1992 (WCSI Bcn. Act V1 n l  t992). 
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(Section 16. ) 

sold in auction unless the owner of Lhe said moror vehicle makes payment 
of rhe aggregate arnounl plus 20 per cent, thereof as administrative cost 
otl or bclore the dare of auction together with the parriculars of the moror 
vehicle, shall be plrblished in at least two ncwspspers, one of which shall 
be in Bengali. In such case, [he darc or  auction shall not be earlier than 
one month from Lhe date OF publication of [he nolice in thc newspapers. 

' ( 6 )  If adcquale papers are not available in a motor vehicle. which 
js slopped under sub-section (I), lo assess the actual [ax due or if the 
driver of the momr vchictc leaves [he motor vehiclc as soon as il is so 
stopped, any officer rererred to i n  sub-section (1) may seize and detain 
the rnoror vehiclc in such manner as may bc prescribed. Upon such 
seizure, if i t  is  no1 possible to ascertain Ihc come1 name and addrcss 
of the owner or to ger further paniculars fromlhe concerned regisrering 
authori~y ar the Taxing Officer as pcr the displayed regisbalion number 
in the malor vehicle or, i f  no one Lurns up claiming the ownership of 
the molor vehicle within ~ h i r ~ y  days from the date of such seizure, [he 
Taxing Officer in rvhosc area h e  vehicle has been seized shall sell the 
vehicle in aucdon i n  such manner as may be prescribed. 

'(7) Theie shall be recovered from the sale proceeds of a motor 
vehicle sold in auction under sub-section (4) the aggregae arnounL 
referred to in h a t  sub-section: 

Provided ha1 notwilhs~anding anything conmined in the West Bcngal 
Additional Tax and One-time Tax on Molor Vehicles Act, 1989, any 
additional lax or  one-time tax due rrom [he owner of a molor'vehicle 
under ha[ Act together wilh [he penally. if any, as may be payable by 
him under that Act shall be recovered from the balance of the sale 
proceeds as aforesaid, if any: 

Provided rurther that if there is still any excess arnounl, any olher 
cIaim on [he same motor vehicle by Ihe Slate Governmen~ or any bank 
or any olher Financier shall be recovered from such exccss arnounl: 

Provided also rha~  if the salc proceeds realised falls shon of the toral 
wca Ben, dues undcr his ACL and the West Bengal Addirional Tax and Onc-lime 
Ac'XIXoI Tax on Molor Vehicles Act, 1989. inchding any other dues LO the Slate 
1989. 

Government, if any, in respec1 of Ihe motor vehicle sold in auclion under 
[his Act, [he balance shnll be recovenble from he owner of the motor 

B C ~ . A C ~  111 vehicle as i F  it is a public demand under the Bcngal Public Demands 
l 9  Recovery Act. 1913: 

Provided also that if there is any arnaunl leh after Ihe recovery of 
h e  dues as aloresaid, [he same shnll be repayable to Lhe owner of the 
motor vehicle i n  such manner may bc prcscribed: 

'See IOOI-ROIC 2 on oacc 86. O I I I ~ .  
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Provided also that if onc owner is not available, [he mourn shnll 
remain in deposi~ for lhrce years from [he date of auction of the motor 
vehicle and shall ~hereaher be lorreired 10 the Stare. 

'(8) The sale proceeds of a motor vehicle sold in aucdon under sub- 
section (6) shall be forfeited ro the Slate Government. 

'(9) When a molar vehicle has been sold in auction under this Acr, 
such vchicIe shall be freed and discharged from nny trust, obligation, 
mortgage, charge, Iicn and all o~her encumbrances affecting it, and any 
;Itlachmtnt. injunclion, decrce nr order of any Couri or oiher nuthori~y 
rcsuicting [he use d such molar vehicle in any manner or appointing 
any receiver inrespccl of the motor vehicre sball bedeemed to havc bmn 
wi~hdrawn. 

l(10) The p~ocedure for the sale in auctiot~ of any motor vehicle seized 
under this Acl shall be such as may be prescribed. 

l16A. (1) Whenever a molor vchicle is seized under th is  Acl and 
is Found to conlain perishgble commodirics and the owner of the motor 
vhicle is not readily available or does no1 lake back the motor vehicle 
after making paymen1 of the dues by such timc that [be co~r~modilies do 
no1 gel perished or deter'iora~ed, [he Taxing OfLcer within whose 
jurisdic~an \he motor vehicle has been seizcd sha\l disposr. of the same 
by public auclion afrer publicity in thc Iwalily and [he nearby markefs. 

(2) Whenever n motor vellicle is seized under this Acl and is round 
to conlain non-perishable commodities and h e  owner of the molor 
vehicle dots na iako back the mutor vehicle ailer making payment of 
the dues within such period as may be allowed to him under seclion 16, 
such commodities shall bc disposed of in accordance with h e  provisions 
of [hat section. 

(3 )  Tlic sale proceeds of thc perishable and non-perishable 
commodities under h i s  section shdl be disposed oi in such manner as 
may be prescrikd. 

'I6B. No Courl shnll retease a molor vehicle seized under [his Act 
unless the person in whose favour the molor vehicle is released furnishes 
3 bank guarantee equivalenr lo one and a half times of h e  rota1 rax due 
including the addilional lax due under the Wesr Bengal Additional Tax wm1 Rcn. 

and One-iimc Ta on M o w  Vehicl- Act, 1989, and the amounl of f;ipof 
penally for non-payment of such tax, and also an underlaking to make 
payment of the same wilhin luur weeks lorn the dale of release of lhe 
malor vehicle. 

'See fool-now 2 cn pagc 86, urlre. 
'Sccliuns L6A and 16B \xt-c insaed b s 9 of \he W m  Bcnpl  !dolor Vchic:es T n x  

(Arncndrncn~) Act, 1992 (WuI Ben Act $1 of 1992). 
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17. Any person liable LO pay lax under this Act shall nor use or 
allow thc use of any rnolor vehicle where he has reason to believc h a t  

the lax laken, tax receipt and permir have been forged, mmpered or 
FraudulentIy oblained. 

18. ( I )  Any person who submils a false nr incorrecl declararion 
undcr section 5 shall, on conviclion, be punishable wilh n fine which 
may extend to Five hundred rupees. 

(2) Any person who fails to exhibir [he lax token in h e  manner 
prescribed under sub-section (2) or seclion S shall, on conviclion, be 
punishable with a line which may extend lo two hundred rupees. 

( 3 )  Any person who wilfully fails lo stop 3 motor vehicle when 
required to do so under sub-section ( I )  ofsec~ion 16 shall. on cotlviction. 
be punishable wilh a fine which may exlend ro five hundred rupees. 

(4) Any persan who fails lo reporl change of address undcr seclion 
15 shall, on conviction, be liable lo pay a fine which may extend to five 
hundred rupees. 

(5) Any person who obstructs an officer referred lo i n  sub- 
seclion (2) of seclion 16 in the dischargcof his dudes shall, on conviction, 
be liable to pay a line of one thousand rupees. 

(6) Any person who conlnvenes [he pravisions o r  section 17 shall, 
on convic~ion, be liable lo simple imprison men^ which may exlend to 
six months or to fine which may extend to one ~housand rupees or lo 
boh. The vehicle shall aIso be forleited lo [he Srote Governrncnr. 

'(7) Any person who drives any molor vehicle in respecl of which 
the tax has no1 been paid shall be punishable with a fine which may 
exlend to one lhousand rupees. 

l(8) (a) Any offence punishablc under this section, whelhcr 
cornmilled before or aner the commencement of Lhe Wcst Rengal Molor 
Vehicles Tax (Amendrnenl) Act, 1992. may, either beiorc or nher [he 
institution of theprosecu!ion be compounded by such officers or aulharities 
and for such amwnL as the Stare Government may, by notification in 
[he Oficial Guztt~e, specify in his behalf. 

(b) Where an offence hu been compounded under clause (a), ~ h c  
offender, if in custody, shall be discharged and no furlhcr proceedings 
shall be taken again51 him in respect of such offence. 

19. No court inferior lo h a t  of a Metropolilan Magistrare or a 
Judicial Magismate of h e  firs1 class shall try any ofience punishable 
under his Act. 

Rcqtriclion 
on use or  
moror 
vchiclc i n  
fcrlain 
C U C S .  

'Sub-sations (7) and ( 8 )  wcm inscncd by s. 10 of ht WUL Bcngal Moror Vehiclcs 
Tm (Arncndmcnt) ACI. 1992 IWes Ben. ACI V1 n i  1992). 
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[.5rc1iotix 20-2-T.) 
.. . -  

20. (1) The Statc Governmenr may, subject ro 111e c lnd i~ ions ul' .. . 

prcvious publication. lnnkc rulcs fclr uarrying o u ~  thc purpuses ol-di is 
Acl. 

(7) In paflicular iind wi~hour prtjudicc ro ihc gencroliry of rhc forcging 
powcr such rulcs may provide for all or  any o r  the martcrs which 1n;ty 
bc. or Arc required tn h, prcscribcd. 

21. Thc SWIC Governnien~. i T  i r  thinks Tir so rn do i n  thc public 
inrercsr, ltiily. by noli f ica~ion in the OflcirrI Grrzette, cxcnipt c i r l~cr torally 
or parlli l l ly uny m o m  vchiclc or class i,f lnulor vchiclcs from Ihc 
11aynlen1 c ~ f  lax. 

22. ( 1 )  Thc Slate Governrnen~ shall pay :Innually lo the Corporitrion 
nf ' [ K o l k a i a ]  lfie sum of four and a h n I l  lakhs of rupees being 
upproxirniltcly illc nc l  alntIunt nf thc [axcs dcrivzd by thc Corporarion 
rrom rhc ~axalion of mclror vel~icles under [he '[Kolkaa] Municipal Acr, Acn.Aut I11 

1'323, Ibr l l ~ c  year cnding on tlic 3 1st March. 1930. ICI cornpensarc rhc 0C1q23. 

said Cnrpornrion Ibr the rururc loss c ~ f  rcvenuc undcr [his head. 

I2) Thc conlribu~ion fixed undcr sub-sevtiorl(1) shall he paid in such 
i n s ~ a l ~ ~ i c n l s .  in  such rnanncr and on such da~cs  as lhc Srnrc Govcrnrncnl 
lnny detcrminc. 

23. [ I )  'Thc Bengal Motor  Vchiclcs T a x  Act, 1932, i s  hercby Bvli-Act l oi 

repcalrd. 1932. 

(2) Such rcpeal stinll not afkcl- 
(a) thc previous clpcr;llion nf ~ h c  said Ac\ or anything duly donc 

or sul'fercd ~bcreuniler: rlr 
(h) any righi, privilcgc, obligation or  liiihiliiy acquired, accrucd 

or incurred undcr 1Ix said Acl: or 
(c)  any hnc,  pcnnhy, t'r~rfci~ure ur punishmcnl: incurred in respcci 

of any offcncc co~nrnitlcd agninsl the said Acr: or 
( d )  iiny rnvesrigariun. Icgai proceeding r,r rcmedy in ruspecl rll 

any such right, privilege, ublignrion, liability, line, pcnally, 
for fe i ture or punishmen1 as aforesaid. and any such 
invcstigatian, fegaI proceeding or remedy may bc insri~ured. 
c t ~ n ~ i n u c d  or enrorccd. and any such finc, penalty, Ibrfei~ure 
or punishlncnl InaY bc impcued. as i f  this hcr had not becn 
passcd. 

( 3 )  Subjcci ro rllc provisionsor sub-scciion (2). anyrhing done or my 
acrion taken. inclurling rlny appoinimcnt or dclcg~tion niadc, nu~ilicarion. 
vrdcr. insrruction, ar direc~ion issucd or any rule. regu lal ion ur form 

- 
'The word wl~hln ~ h c  srluve brackc~s urns s u b s ~ i ~ u ~ c d  rorthr: w o d  "Calurittz" hy s. 5 nC 

rhc 1Ves1 R m p l  Cnpiii~l Cily (Changc 0rN311ie) AcI. 200 1 ( W C S ~  Bcn. Act Xvlll or2001 !. 
$v c.f. the Is1 Jal~uary. 3WI . 



Tile Wesr liletrgd Murur- Vehiclcs XLY Acr, 1979. 

I'wmed. ilny ccrti Lcare, licence or pcrmil grilllied or rcgis~rn~ion cifecied, 
undcr thc said ACI shall he dee~ncd ro havc hccn respcclively donc. rakcn. 
~nadc. issucd. flnmcd, grantcd and effec~cd accordingly, unless and unril 
supcrscdcd by anything donc or any acrinn taken undcr this Acr. 

(4) Norwithsranding anylhing coniained i n  sub-sccrion ( I), any 
applicalion. i1ppci11 or orhcr proceeding madc or preferrcd LO any oTIicer 
or aurhoriry undcr rhc said ACL and pending ar the conllnenccmcnl o f  
 his A ~ I .  shzll. lrrrer such con~mencerllznt. bc [ransferred lo  and disposcd 
ul'by thc ofriiccrur au~lioriry who would liavz had jurisdiction Ln c~i~er lain 
such applica~inn. iippeal. or othcr proceeding under rhis Acr ns i f  this 
Act had hccn in t'orcc on rbc dale 011 which such applica~ion, appeal or 
orhcr procccdins was lnadc or prcfcrrcd. 

'THE SCHEDULE 

(SLY- S C C ~ ~ I ) ~  3.)  

DESCRIPTION OF MOTOR VEHICLES AND RATE OF TAX 

A. Vchiclcs for carryiiig passengers not plying 
lilt hire or reward: Annual Rate of Tas 

I. ?[Malor  Vchiclcs including omni- 
huscs-] 
( 1 )  Those regislcrcd in  he name of 

individuals, socicty, partnership 
firm, propricrorship firm, corpo- 
tale body, whcrhcr registered or 
nor, educalional i n s ~ i ~ u t i o n ,  
organisarion and trusr (excluding 
those owncd by cnmpanies rcgis- 
[ered under rhc Companies Act, 
1956):- 
(a) Motor Cycles- 

( i )  Up ro 100 cubic 
cenlirnclrcs cngine ca- 
pacity - Rs. BU. 

( i i )  Abovc 100 and up lu 
200 cubic ccntimctres 
cngine capaciry Rs. 100. 

( i i i )  Above 2V0 cubic 
ccnrimcrres engine ca- 
paci ty Rs. 150. 

'The Schcduls was aubsri~utrd Tor thc o r i g ~ n ~ l  Schvdulc by s. I I oC thc iVtsI Bzngal 
M o ~ o r  Vihicles Tax (Amcndlncnl) Acl, 1991 (Wcsl  Bcn. AEI V I  or 1992). 

-The words wi~hin the squarc bnckcls werc subsrilurcd lor lhc word< "Molur Vehiclrs 
o~hcr thano~~~nibuscs-" by s. S( I )(a)(i)oTrhc\Vcsl Bcngd Motor Vchiclcs Tax (A~ncnd'ncnl) 
ACI. 1999 {Wtst Ren.Acl V I  oC 1999). 
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- .  - . . -  
. . Annual Ratc of Tax 

ibj hilo~ur Cyclc Combina- 
tions- 

(i) Up l o  100 cubic  
ccntimc~res c ~ ~ g i n c  ca- 
pncily Rs. 100. 

(iil Abuve 100 i~nd up 10 

200 cubic ccnlirnelrcs 
engine capi~cily Rs. 150. 

Iiii) Above 200 cubic 
cenrinierrcs engine cit  
pucicy Rs. 700. 

'(ul Moror cars kcpr I'or personal 
vsc and regislercd i n  111c 
n:unc oi'sn individual- 

(i) Us. 240 t'or unladcn 
wcighr up to 500 kilo- 
grams 

( i i )  Rs. 360 For urlladcn 
weight l i om 501 l o  800 
kilograms 

(iii) Rs, 320 I'or uniadcrl 
w c i g h ~  rrom 801 l o  
I U00 kilosrams 

(iv) Rs. 480 for unladen 
w c i g h ~  f rom 1 OO1 Ln 

warns 1 200 kiIo, 

( V J  Rs. 1.200 for unladen 
weight from 1201 to 
1000 kilograms 

[ v i )  Rs. I ,SO0 For urlladcn 
wuighr from 2001 to 
3000 kilogrilnls 

(vii)  Rs. 1.600 p1~1.r Rs. 120 
Tor rvcry 100 kiln- 
grams unlallcn wcighl 
o r  pnrl ~hercor. above 
300U kilograms. 

'Ilvrrl I c )  and r l ~ c  cnlnus n-l;~ri~~g lhurcro $v;uj suhsli~ulcd fur rhc originnl itc~n Ic) t ~ y  
h. S( l)la)(ir)lA) or ~ h c  Wcar Hvn~a l  hloror Vcl~iclus Tax (A~ncnd~~icnr) Act. 19'19 (IVchl 
Bun. ~ l c l  V I  o l  l9!i9l. 



Annual Rate of Tax 
'(d) Motor cars rcgistcrcd in ilic 

name or a socicty. paruicr- 
ship firm. proprielorship 
firm, or  corporalc body, 
whcthcr registered or nor, or 
an cduca~ional inslilulion. 
organisation, or [rust (cxclud- 
ing rhose owned by coinpa- 
nies regis~crcd under thc 
Cornpanics Acr, 1956)- 

(i) Rs. 200 lor unladen 
weigh1 up lo 500 kilo- 
gratns 

( i i )  Rs. 300 fur unladen 
weigh1 lrom 50 1 ro 8 0  
kilograms 

(iii) Rs. 350 Tor unladen 
wcighr rroln 801 ro 
I000 kilograms 

(iv) Rs.  400 Tor unladen 
wcight from 1001 ro 
I 2U0 ki Ingrams 

( v )  Rs. 1.000 Tor unladcn , 

wcizht from 1201 to 
70UU kilograms 

(vi) Rs. 1,500 for unladcn 
wcighl from 2001 to 
3WO kilograms 

(vii) Rs. 1.500pl~isRs.  100 
far  cvcry 100 kilo- 
gralrls unladen wcight 
or pan thereor, above 
3000 kilograms 

(e) Omnibus registered as non- 
iranspnrt vehiclcs with seat- 
ing capacity for- 

(i) not more rhan 8 includ- 
ing driver Rs. 1.200. 

( i i )  morc than S but not 
morc lhan 20 includ- 
ing driver Rs. 1,320 Ibr 9 plus 

Rs. 120 for evcry 
additional seat beyond 
9 up LO 20. 

L l ( c ~ ~ ~  {d) and ~hl: cnlrics mlnling rhrrrto was inrcncd by s. S( l ) (a ) l t i ) (B )  of rhe Wesl 
Buligal Motor Vcliiclcs Tax (Amendmvnl) Acl, 1999 (West Ben. Acl V I or 1999). 
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. . , .... . - . . 

I i i i )  more ~ h n n  20 includ- 
ing driver 

(2)  Those rcgislercd in h e  niimc oia 
co~npany rcgisiercd under lhc 
Companies Act, 1956. for carry- 
ing cmployces or other 
passengers:- 
( i t )  M o m  Cycle- 

(i) Up l o  100 cubic 
ccnrimetres engine ca- 
paciry 

( i i )  Ahove 100 and up to 
200 cubic ccntirnetrcs 
enginc capacity 

( i i i )  Abovc 200 cubic 
cenlimelrcs cnginc c;i- - 
pacity 

(h) Mntor  Cycle Combina- 
tions- 

(i) Up lo 100 cubic 
ccnlimcrres enginc ca- 
paciry 

( i i )  Ahovc 100 and up to 
200 cubic ccniime~res 
enginc capacity 

(iii) Above 200 cubic 
centimetrcs enginc ca- 
pacity 

!c) Motor Car- 
(i) Rs.  500 for unladen 

weighr up ro 500 kilo- 
grams 

(ii) Rs. 900 for unladen 
weight from 501 LO 800 
kilograms 

( i i i )  Rs. 1,000 for unladen 
wcight from 801 LO 
I OCK) kilograms 

(iv) Rs. 1,200 for unladcn 
weigh[ from lOOl lo 
1200 kilograms 

Annual Rate of Tax 

Rs. 2,560 Tor 71 plrts 
Rs. I20 ror cvcry  
additional scar beyond 
2 1 .  

Rs. 150. 

Rs. 200. 

Rs. 300. 

Rs. 200. 

Rs. 300. 

Rs. 400. 
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Annual Rate of  Tax 

(v) Rs. 2.500 for unladen 
weigh( frc~rn 1201 to 
2000 kilograms 

(vi) Rs. 4,000 for unladen 
weight from 2001 to 
3000 kilograms 

( v i i )  Rs. 4,000 plrrs Rs. 200 
for every 100 k i l o -  
grams unladcn wcighr 
or par[ [hereof. above 
3000 kilograms. 

11. '[Omnibuses (other than those 
regislered as non-lranspor~ vchiclcs) 
including private service vehicles not 
pIying for hire or reward with sealing 
capnci~y li~r-] 
(a) No1 morc thnn 8 including [ha1 o l  

driver Rs. 1.000. 
(h) More ~ h a n  S hut no1 more than 20 

including [ha1 of drivcr Rs. 1.100 for 9 pltrs 
Rs. 100 for evcry 
additional seal beyond 
9 and up lp 20. 

(c) Morc than 20 including that of 
driver Rs. 2.300 for 21 plrrs 

Rs. 100 Tor evcry addi- 
tional seal beyond 2 1 .  

B. Vehiclcs fur carrying passengers plying ror 

I. Stage carriages will1 sealing capacity 
for- 
(a) Nu1 Icss ~ h a n  8 b u ~  not morc than 

26 including that of  driver Rs. 750 for 8 pltrs 
Rs. 75 lor every 
addilional seal beyond 
8 and up to 26. 

(h) No! less thnn 27 bul no1 more lhan 
32 including [ha[ of driver Rs. 2,155 lor 27 plrrs 

' Rs. 55 for every 
additional seal beyond 
27 and up ro 32. 

'Thc words wirhin thc squaw hnckcls wen: subslilulcd lor ~ h c  words ''Ornnibuscs 
including pr iva~c service vehiclcs with scn~ing capacity Ior-" by s. 5( l )Ib) u l  ~ h c  Wcsi 
Bcngal Molor Vchiclc< Tax (Amend~ncnt) Act. 1999 IWcsl Bcn. Acr V1 of 1999). 
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(L'J 33 clr more including that of 
drivcr 

11. Vchiclcs other than siage carriages 
(including rhosc owncd by M o ~ n r  
Training Schools) with scaling 
capacity for- 
(a) No[ morc rhnn 4: 

3 whcciers 
4 wheelers (excluding rnc~ered 
[axis) 

(h) Morc  than 4 including Lhal o i  
driver 

C. Gotlds carriages on rigid chassis (including 
[hose owncd by Motor Training Schools): 

(a] Up 10 2000 kilograms gross vc- 
hide weigh1 

I h )  Exceeding 2000 kilognms hut nor 
excceding 4000 kilograms gross 
vchiolz weight 

(o) Excecding 4000 kilograms b u ~  no1 
cxcccdiog 6000 kilograms gross 
vchiclc wcighi 

(dl Exceeding 6000 kilograms bur no1 
cxcecding 8000 kilograms gross 
vehicle weigh[ 

(c) Excceding 8000 kilograms b u ~  nor 
excecdin~ 10000 kilograms gross 
vehicle wcight 

(I) Excecding 10000 kilograms bul 
nnL excceding 12000 kilograms 
gross vehicle wcigh~ 

(g) Exceeding 12000 kilograms bul 
no1 exceeding 13000 kilograms 
gross vchiclc weigh1 

( h )  Excceding 13000 kilograms bur 
no1 cxcecding 14000 kilograms 
grtlss vehicle wcjght 

Annual Rate of Tax 

Rs. 2,475 for 33 plrrs 
Rs. 40 For every addi- 
lionat scal beyond 33. 

Rs. 260. 

Us. 600. 

Rs. 800 for 5 plrrs 
Rs. 100 rclr every addi- 
lional seal boyaod 5. 

Rs. 312.50. 

Rs. 625. 

Rs. 1,365. 

Rs. l ,g 12.50. 

Rs. 2.625. 

Rs. 3.687.50. 

Rs. 4.437.50. 

Rs. 5,000. 
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Annual Rate of Tax 
(i) Excccding 14UW kilogmms b u ~  

not cxcccding 15000 kilograms 
gross vchicle wcight Rs. 5.500. 

) Excccding 15000 kilngrams but 
not cxcccding 16250 kilograms 
gross veliiclc weigh1 Rs. 5.500 plris 

Rs. t 37.50 for cvcry 
additional 250 kilo- 
grams gross vchicle 
wcighr or par1 thcrcol'. 
abovc 150011 kilograms. 

(k) Excccding 16250 kilograms grass 
vehiclc weigh[ Rs. 6.500 p1ut.c Rs. 250 

lor every additional 
250 kilograms gmss 
vehiclc wcighr or part 
thereor, above 16250 
kilograms. 

D. Tractors and crancdbrcakdown vans uscd 
tor rnwing vuhiclcs: 

( a )  U p  to 500 kilograms unladen 
weigh1 

(b) Excecding 50U kiIagrtlms but not 
cxcccding 2033 kilograms unladen 
wcight 

( c )  Exceeding 2000 kilograms bul not 
exceeding 4000 kilograms unladen 
wcight 

(d) Excccding 4000 kilograms bul nnr 
excecding 8aK) kilogmn unladcn 
weighr 

Rs. 400. 

Rs. 400 pltu Rs. 70 Tt~r 
every additional 250 
kilograms or part 
thcrcor. abovc 500 
kilograms. 

Rs. 820 plrrs Rs. 100 
lor cvcry addirional 
250 kilograms or par[ 
LhcrcoT. abovc 2000 
kilogri~ms. 

Rs. 1.620 plrrs Rs. 350 
Tor every adrli~ional 
250 kilograms or part 
thereof. above 4000 
kilograms. 
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(c) Excccding 8000 kilograms un- 
laden weigh1 

E. Trailers: 

(a) Up to 2000 kilograms gross 
vchicle weight 

(h) Exceeding 2000 kilograms bur no1 
excccding 4U00 kilograms gross 
vchiclc wcighr 

I c )  Excccding 4000 kilogrilms bur no1 
exceeding 6Dllt) kilograms gross 
vchiclc wcight 

(dl Exceeding 6000 kilogra~ns bur no1 
excccding 8000 kilograms gross 
vchiclc weigh! 

(c) Exceeding 8000 kilograms but not 
rxcccding 10000 kilograms gross 
vrhicle wcigh~ 

(r) Excccding IOOQO kilograms bur 
no1 cxcccding I2000 kilograms 
gross vchiclc weigh[ 

(g) Excecding 12000 kilograms bul 
not excccding 13000 kilograms 
goss vehicle weigh\ 

(h) Excccding 1 3000 kilograms bur 
no1 cxceeding 14000 kilograms 
gross vchiclc weight 

( i )  Exceeding 14000 kilograms b u ~  
not excccding 15000 kilograms 
gross vehicle weigh[ 

(j) Excccding 15000 kilograms gross 
vchiclc wcigh~ 

Annual Rate of Tax 

Us. 7.220 ylirs Rs. 400 
for evcry additional 
250 kilograms or part 
~hercof. above SO00 
kilograms. 

Rs. 500. 

Rs. 900. 

Rs. 1,350. 

Rs. 1,950. 

Rs. 2,900. 

Rs. 4.300. 

Rs. 5.250. 

Rs. 5.950. 

Rs. 6.650. 

Rs. 6.650 plrrs Rs. ZOO 
for evcry addi~ioni i l  
250 kilograms gross 
vchicle wcighi or par1 
thcreof, abovc 15000 
kilograms. 
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Annual Rate of Tax 
Tractors or Lrailcrs which arc uscd solely 

for agriculrural purposcs w exclusively within 
rca gnrdcns and are. undcr no circumstances, 
used on public roads. may bc cxemplcd liom 
paynlcnr of tax, provided thc owner of  such 
lrnclor clr [railer, as rhc casc may hc. complics 
with thc provisions o l  sub-seetion (3) of 
seclion 4 i ~ n d  scurion 13 of this ACI. 

E Articulntcd rrailers: 
(a) Up ro 22600 kilograms gross 

vehiclc weigh1 
(h) Excccding 22600 kilograms but 

no1 cxcccding 26400 kilograms 
gross vchiclc weigh[ 

(c) Encceding 26400 kilograms but 
nor cxcceding 36600 kilograms 
gross vchicle weigh1 

Id) Exceeding 36600 kilograms bu\ 
not excecdinr 50000 kilograms 
gross vehiclc wcight 

(e) Excccding 50000 kilograms gross 
vehiclc wcight 

G. Ambulance [including clinic van): 
(;I)  Up to 1200 kilograms unladen 

wcighr 
(h)  Excccding 12U0 kilograms but no[ 

excecding 2000 kilograms unladen 
wcighl 

( c )  Excccding 2000 kilograms but not 
cxcccding 3000 kilognms unladcn 
wight  

(d l  Excccding 3000 kilograms un- 
laden weight 

Rs. I2.000. 

Rs. lS,flOO. 

Rs. 25.000. 

Rs. 30,000. 

Rs. 30,Wplrrs m. 500 
for cvcry addilionnl 
500 kilograms gross 
vehicle weighr or part 
thcreof, abovc 50000 
kilograms. 

Rs. 1 .OW. 

Rs. 2,000. 

Rs. 3.OQO. 

Rs. 3.000 plrrs Rs. 2 0  
for cvcry addi~ionul 
250 kilograms unladen 
wcighl or part thcreof, 
above 3000 kilograms. 
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H. Mornr vcl~iclcs in thc prosscssion or control 
nl'dealcr?; itnd cqxiblc id being inovcd on the 
strcngrh of lradc ccr~ific;l~es 

Class of Molor Vehicle Tax payablc 

(a) Moror Cycle Rs. 50. 
(h )  Thnc Whczlcrs Rs. 100. 

(c) L i g h ~  Motor Vchiclcs Rs. 203. 
I d )  Mcdiurn Motor Vchicles Rs. 50U. 

(c) Heavy Moior Vchiclcs including chassis Rs. 1 .C1(10. 

I .  Special tax i'or diifcrenr cntcgories of air- 
condi~ioncd vchiclcs: 

'(a) Nan-rmnsport vchiclc 

( i )  Unladen wcighl up to 1200 
kilagr;\ms Rs. 600 pcr a n l i u m .  

( i i )  Unladen weight above 1200 
kilograms Rs. 1,200 per annum. 

( h )  Transport vcl~icle 

(i) Pa~sengcr transporr vchiclc 

(A)  up rd 3s scatinz 
capacity Rs. 2,000. 

(B) Abnvc 35 seating 
capnciry Rs. 5,000. 

( i i )  Goods vchicIe Rs. 5.000. 

-- 
'lrcln (31 alld ~ h c  c~~ i r i cs  rcln[ing rhcclo WE. subs~i~urcd ror the origillal icc~n (a) by 

s 5(l) or thr Wcsl tlcneal Molor Vchiclcs Tax (Amendrnunl) Acr. 1998 (Wcst Bun. Act 
VI ~r 1 ~ ~ 1 .  




